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NOTICE
(For the attention of the Equity Shareholders of the Company)

TRANSFER OF EQUITY SHARES OF THE COMPANY
TO INVESTOR EDUCATION AND PROTECTION FUND (IEPF) AUTHORITY
NOTICE is hereby given to the shareholders of the Company pursuant to the 
provisions of Section 124(6) of the Companies Act, 2013 (‘the Act’) read with 
the Investor Education and Protection Fund Authority (Accounting, Audit, 
Transfer and Refund) Rules, 2016 (‘the Rules’), as amended from time to time.

The Act and the Rules, amongst other matters, contain provisions for transfer 
of unpaid / unclaimed dividends to IEPF and transfer of shares in respect of 
which dividend is unpaid / unclaimed for seven consecutive years or more, to 
the Demat Account of IEPF Authority. However, the Company will not transfer 
such shares to Demat Account of IEPF Authority where there is a specific order 
of Court or Tribunal or Statutory Authority restraining any transfer of such 
shares and payment of dividend or where such shares are hypothecated or 
pledged under the provisions of the Depositories Act, 1996.

As provided under the Rules, individual communications have been sent 
to the concerned shareholders at their registered address whose shares are 
liable to be transferred to the Demat Account of IEPF Authority. 

The Company has also uploaded complete details of the concerned 
shareholders whose dividends are lying unclaimed for seven consecutive 
years and whose shares are due for transfer to the IEPF Demat Account on 
its website at https://dividend.rallis.com/iepf. The concerned shareholders 
are requested to verify the details of their unclaimed dividend and the 
shares liable to be transferred to the IEPF Demat Account. Shareholders may 
further note that the details of the concerned shareholders uploaded by the 
Company on its website shall be deemed as adequate notice in respect of 
issue of the new share certificate(s) by the Company / Corporate Action for 
the purpose of transfer of shares to IEPF Demat Account pursuant to the Rules.

Shareholders can claim their unclaimed dividend by writing to 
the Company / Registrar and Transfer Agent of the Company viz.  
MUFG Intime India Private Limited (erstwhile Link Intime India 
Private Limited) by providing Investor Service Request Form ISR – 1,  
Form ISR - 2 and Form No. SH 13 (Nomination Form - Optional) duly 
filled as per the instructions stated therein along with the supporting 
documents including original cancelled cheque stating your name 
as the account holder. The Investor Request Forms are available at 
the website of our RTA at: https://in.mpms.mufg.com/  Resources  
Downloads  KYC. Self-attested copy of the client master list is to be 
submitted in case of securities in electronic form. Payment will be made 
to the Bank Account registered against the demat account. Please note 
that you are requested to send the documents for claiming the dividends 
by July 26 , 2026. In case the dividends are not claimed by the said date, 
the Company would initiate necessary action for transfer of shares held by 
you to the IEPF without any further notice, in accordance with the Rules, as 
under:

 New share certificate(s) in lieu of the 
original share certificate(s) will be issued and transferred in favour of the 
IEPF Authority on completion of necessary formalities. The original share 
certificate(s) which stand registered in the name of the shareholder will 
be deemed cancelled and non-negotiable.

 The Company shall inform the 
Depositories to execute the corporate action and debit the shares lying 
in your demat account and transfer such shares in favour of the IEPF 
Authority.

As per SEBI norms outstanding payments will be credited directly to 
the bank account if the folio is KYC Compliant. Payment can be made 
to shareholders holding shares in physical form if the folio is KYC 
compliant. Further, SEBI (Listing Obligations and Disclosure Requirements) 
Regulations, 2015, mandate transfer of shares only in dematerialized mode. 
Therefore, shareholders holding shares in physical form, are requested to 
dematerialize the shares held at the earliest.

The concerned shareholder(s) are further informed that all future benefits 
arising on such shares would also be transferred to the IEPF Authority.

Please note that no claim shall lie against the Company in respect of 
amount of unclaimed dividend and equity shares transferred to the 
IEPF Authority pursuant to the said Rules.
Shareholder(s) may please note that in the event of transfer of their 
unclaimed dividend and shares to the IEPF Demat Account, they may claim 
from the IEPF Authority both the unclaimed dividend amount and the 
shares including all benefits accruing on such shares can be claimed from 
the IEPF Authority by making an online application in the prescribed e-Form 
IEPF-5 available on the website www.iepf.gov.in and sending the physical 
copy of the same duly signed (as per the specimen signature recorded 
with the Company) to the Company at its Registered Office along with the 
requisite documents enumerated in e-Form IEPF-5.

In case of any queries or assistance on the subject matter, the shareholders 
may contact the Registrar and Transfer Agent of the Company viz. MUFG 
Intime India Private Limited, C-101, 1st Floor, 247 Park, Lal Bahadur Shastri 
Marg, Vikhroli West, Mumbai – 400 083, Tel: +91 810 811 8484, Fax: +91 22 
6656 8494,  Website: https://in.mpms.mufg.com/.

Query or service request can be raised through the link  https://web.
in.mpms.mufg.com/helpdesk/Service_Request.html  or through email: 
investor.helpdesk@in.mpms.mufg.com

                        For Rallis India Limited

    Sd/-
   Sariga P Gokul
Place: Mumbai                                 Company Secretary & Compliance Officer
Date: April 1, 2026                                                                                 (Nodal Officer)
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Chhattisgarh Medical Services 
Corporation Limited 

C. G. Housing Board, Commercial Complex,  
4th Floor, South East Corner, Sector-27, Atal Nagar, 

Nava Raipur (C.G.)-492015 

Tender Notice No./01/CGMSCL/Tech/2026-27 

Online Tenders are invited from licensed manufacturers for 
supply of EDL/Non-EDL Medicine (Allopathy, Ayurveda, 
Homeopathy, Unani, Kachi) and Consumables, Test kits, 
Supply of Medical Equipments, Furniture items, Biomedical 
Equipment maintenance, Haat Bazar, 1099 Muktanjalee, Rural 
MMU, Laboratories Empanelment & Providing service for 
disposal of Expiry drugs for Chhattisgarh Medical Services 
Corporation Limited. 

The details of tender documents can be downloaded from 
the Chhattisgarh Medical Services Corporation Limited 
website- https://www.cgmsc.gov.in and 
https://www.eproc.cgstate.gov.in & gem.gov.in between 
02/04/2026 to 30/06/2026 and visit above websites for various 
amendments on tenders issued time to time. 

Date : 01/04/2026 
(Approved by MD, CGMSCL) 

Sd/- 
I/GM(T) 

CGMSC Limited, 
S 47354/4 Atal Nagar Nava Raipur (C.G.)


